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number of medioal public hssith ted
engineering gtaff at the disposal of
the Council. This position has been
brought to the notice of the Territorial
Councils.

Development Schemes in Agartala
MM. Shri Bumrmtba Deb: Will tbe 

Minister of Home Allairs be pleased to 
•late:

(a) what are the development 
schemes implemented in Agartala
Town during the Second Five Year
Plan period so far; and

(b) the schemes that remain to be
implemented?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House.

Refcabttttatton of Tribal Jhumlas
1625. Shri Dasaratha Deb: Will the 

Minister of Home Affairs be pleased
to state:

(a) tbe number of land disputes 
that arose during rehabilitation of
tribal Jhumias in each division of
Tripura since 1955 so far;

(b) the causes of these disputes;
and

(c) the steps taken to end these 
disputes?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) The number of land
disputes in respect of tribal Jhumiaa 
in each Sub-Division of Tripura for
the period 1953*54 upto date is as 
follows:

Name of Sub-Division Number
of lend 

dispute* 
i a

1. Udaipur ■
S. S«broom
S. B e ton h  .
4. AmtrpuT 
J . Sonamura

X 3
6 . K h o w a i a
7- K a m a lp u r 10
8. D h a r a m n tg a r  . a
9- S a dar . . . . N i l

10. Kailashohar 7
T o t a l 43

(b) Encroachment on land belong­
ing to the other party and boundary 
disputes between Jotedars end
Jhumias.

(c) Out of 43 cases, 29 have been
settled with the intervention of Gov­
ernment officials and the plots of land 
clearly demarcated. Efforts are Being 
made to settle the remaining cases in 
the same manner. '
Structural Conservation of Ancient 

Monuments
1626. Shri Narasimhan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the Department of
Archaeology have brought out any 
handbook on the structural conserva­
tion of ancient monuments;

( b )  if so, whether a copy 0/  it will
be laid on the Table; and

(c) what steps have been taken to 
popularise the book in the States?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir.

(b) A copy of a hand-book "Con­
servation Manual” has been placed in 
the Parliament Library.

(c) Copies of the hand-book have
been supplied to such of the States as 
have asked for it. In view of the 
limited scope of the book, no special
steps are considered necessary to 
popularise it.
Extension of Service of Superannuated 

Government Employees
1627. Shri Ram Garib: Will the 

Minister of Home Affairs be pleased 
to state:

(a) the number of officers who have 
been granted extensions <rf service
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alter the age of sixty both In the 
Government of India offices in Delhi 
and New Delhi during 1958-58;

(b) whether It is in conformity 
with Government policy of granting 
extensions; and

(e) what are the special qualifica­
tions held by the officers and special 
circumstances which prompted Gov­
ernment to extend their services?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col­
lected and it will be laid on the Table 
of the House in due course.

Acquisition of Land in Delhi
1628. Shri Ram Garib: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Chief Commissioner, Deihi is the pro­
per authority for the acquisition of 
land in Delhi and not the Commis­
sioner, Delhi Municipal Corporation;

(b) whether it is a fact that the 
Low Income Societies are asked by 
the Chief Commissioner to get a ‘No 
Objection’ certificate from the Cor­
poration before any action is taken on 
their applications for acquisition of 
land for the Society;

(c) whether the Chief Commissioner 
could also get a 'No Objection’ certi­
ficate from the Corporation direct to 
facilitate matters;

(d) which is the authority to guide 
such societies whether the particular 
sites are for house building and have

I not been acquired by any one; and
(e) whether it is incumbent on such 

societies to get Khasra numbers and 
Shajaras of villages from Patwaris 
before approaching the authorities for 
acquisition, or it could be done by 
the Chief Commissioner’s Office direct 
administratively to expedite matters?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes.

Cl») Y«fc

(c) No.
. (d) Information is available in the 
office of the Municipal Corporation ot 
Delhi regarding the use of any parti­
cular piece of land. In regard to the 
ownership, information is available 
with the village patwari

(e) As the land to be acquired can
be indicated only in terms of Khasra 
numbers, Shajaras etc., the Societies 
have to obtain the relevant informa­
tion themselves before moving the 
Chief Commissioner to acquire the 
required land.

Migration of Scientists from Kerala
Shri A. K. Gopalan:
Shri Kunhan:

Will the Minister of Scientific Re­
search and Cultural Affairs be
pleased tostate:

(a) whether it is a fact that a large 
number of scientists and technologists 
are migrating from Kerala to other 
States; and

(b) if so, the reasons for their 
migration?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) No, Sir.

(b) Does not arise.
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